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' The Secretary,
" Vidhan Sabha, Delhi.
Sir,

Under Rule 37 of the Rules of Procedure and Conduct of Busincss in the  Legisniive
+ Assegpbly, I:give notice of the foﬂowmg Short Notice Question. FhE

The reasons for asking the question at Short Notice are (—
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" Yours faithfully, .
Member
Division No. ...c..ccuvven.
Short Notice Question
Will the MIDISIEr Of...evveeeevreeniereerereeseeeeeaneeierecaens [, ...be pleased to state
" (a) Whether
(b)
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